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Act No. 18 of 2025.

THE CAREER POINT UNIVERSITY (ESTABLISHMENT AND REGULATION)
AMENDMENT ACT, 2024

(As ASSENTED TO BY THE GOVERNOR ON 04TH FEBRUARY, 2025)
AN
ACT

further to amend the Career Point University (Establishment and Regulation) Act, 2012
(Act No. 12 of 2012).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy- fifth Year
of the Republic of India as follows:—



1. Short title.—This Act may be called the Career Point University (Establishment and
Regulation) Amendment Act, 2024.

2.  Amendment of section 38.—In section 38 of the Career Point University
(Establishment and Regulation) Act, 2012 (hereinafter referred to as the “principal Act”) for sub-
section (2), the following shall be substituted, namely:—

“(2) Copies of annual report prepared under sub-section (1) shall also be presented to the
Regulatory Commission and the Government. The Government shall cause such
report to be laid before the Legislative Assembly.” .

3. Amendment of section 39.—In section 39 of the principal Act, in sub-section (4), at
the end, the words and sign “The Government shall cause such accounts and balance sheet to be
laid before the Legislative Assembly.” shall be added.



